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RAJYA SABHA
Saturday, the 10th December, 1966/ the

19th Agrahayana, 1888 (Saka)

The House met at eleven of the elock, THE
DEePUTY CHAIRMAN in the Chair.

STATEMENT RE. STARRED QUES-
TION NO. 331 ANSWERED ON THE
9TH AUGUST, 1966

INDUSTRIAL PROGRAMMES FROM RADIO,
KANPUR

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NAN-DINi
SATPATHY): Madam, | am making this
statement with reference to the Starred
Question No. 331 which was answered in the
Rajya Sabha on 9th August, 1966. One of the
supplementary questions asked by Shri Arjun
Arora was:

"May | know if the advisability
of relaying industrial  programmes
from Radio Stations like Kanpur
has been considered by the Gov

ernment?" \

To this, the Minister of Information and
Broadcasting replied as under:

"That means labour programmes from
Kanpur? Well, I do not think so. Anyway,
this is a suggestion for action. Even if it is
vague we shall consider it."

I am desired by the Minister to place the
correct position before the House. The
Lucknow Station of A.l.R. broadcasts a daily
programme for industrial workers from 6.15
to 6.45 p.M. and this programme is heard by
industrial workers of Kanpur through a
number of radio sets specially installed at
Labour Welfare Centres, industrial
establishments, etc. In planning these
programmes, the interests of labourers are
kept in view as they ronstittite the main
audience of this programme. A considerable
proportion
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of th, talent for this programme is drawn from

among the industrial workers of Kanpur.

CALLING ATTENTION TOAMATTER OF
URGENT PUBLIC IMPORTANCE i
DEMAND FOR THE LIFTING OF THE
EMERGENCY

SHRI BHUPESH GUPTA (West Bengal):
Madam, | call the attention of the Minister of
Home Affairs to the public demand for the
lifting of the emergency?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Madam, the
question regarding the revocation of the
proclamation of Emergency has been
thoroughly discussed in this House as well as
in the Lok Sabha on a number of occasions.
The policy of the Government has been
clearly stated in a number of statements made
by my predecessor in this House. The
situation in certain border areas, to which
attention of the House was drawn in his state-
ment of 5th May, 1966, continues to b, such
as to threaten the security of those areas.

The need for the continuance of the
Proclamation has been kept under view in th,
light of external threats and factors bearing
on national security. On an over-all
assessment of the situation, no change in the
existing policy of Government is called for at
present.

SHRI BHUPESH GUPTA: We are
surprised by this statement. The Emergency
was proclaimed four years ago when the
Chinese forces entered the Indian territory,
and under the Constitution the Proclamation
said "on account of the grave external threat
arising out of the aggression..." and so on.
Today we find the Government continues the
Emergency all over the country. The state of
emergency exists, whether you believe or not,
by administrative order. It is
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an entirely different matter. The state of
emeregncy exists all over the country which
means that certain provisions of the
Constitution stand suspended and certain
things cannot be taken to the court of law at
present. And the Defence of India Rules also
exist. Now | should like to know why the
Government in the middle of the year was
giving an indication that the Emergency
might be lifted. Then why the Government
has suddenly decided that no change is called
for? Is it not a fact, Madam, that retired
Judges and others of High Courts and the
Supreme Court and the former Attorney-
General of India, Mr. M. C. Setalvad, who
was not consulted when the Defence of India
Rules were proclaimed when he was the
Advocate-General, and many others have
demanded that the Emergency must go, that
there is no justification for the continuance of
the Emergency? Is it not a fact, 1 should like
to know from the hon'ble Minister, that
practically all the newspapers in the country
without exception, have condemned the
continuance of the Emergency irrespective of
their political views and other things? Why in
such a situation, when all the Opposition
parties in the country without exception have
demanded the lifting of Emergency, when the
jurists, lawyers and others have demanded the
lifting of the Emergency, when the
newspapers have demanded lifting of the
Emergency, when even the Government
people had to say that the matter was under
consideration, suddenly they continue this
Emergency?

Madam Deputy Chairman, | should like to
know from the hon'ble Minister whethe, h,
has taken into account the coming general
elections? It would be scandalous and a
shame if the fourth General Elections of our
country were to take place under the shadow
of the state of emergency.

THE DEPUTY CHAIRMAN; That will
do.
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SHRI BHUPESH GUPTA: Permit us ty
say. Today is the last day. Madam, if a state
of emergency existed in point of fact, then the
general elections could not take place. The
fact that we are holding nation-wide general
elections shows that the situation is quite
normal from the Constitutional point of view,
and there is no need for the continuing of the
Emergency. The ruling party keeps the
Emergency a'.ive in order to intimidate the
Opposition in order to enable them to indulge
in corruption and other things. (Interruptions.)
I should like to know why Mr. Gulzari-lal
Nanda has gone. Now they are subjecting the
whole country to a perpetual state of
emergency.

THE DEPUTY CHAIRMAN: Now. let
him answer.

SHRf BHUPESH GUPTA: There are many
questions | should like to put to Mr. Chavan.
H. has taken over charge of the Home
Ministry and we do expect some change at
least in this matter. We feel very strongly
about it. We feel insulted and humiliated in
this matter. Therefore, | demand that before
the General Elections, immediately the
Emergency be lifted for the sake of the
Constitution, democracy and free *'d fair
election, and the partisan interest of the ruling
party .

THE DEPUTY CHAIRMAN: That will
do. You have taken five minutes.

SHRI BHUPESH GUPTA: . . . should not
be allowed to stand above the principles of
the Constitution. You must take recourse to
the normal provisions of the Constitution.
This is arrogant and impudent on the part of
the Government to continue this state of
emergency.

THE DEPUTY CHAIRMAN: Mr. Mulka
Govinda Reddy, have you anything to say, or
should the Home Minister reply to all the
questions together?

SHRI MULKA GOVINDA REDDY
(Mysore): Letthe Home  Minister
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SHRI Y. B. CHAVAN: I shall reply to all

the questions together.

THE DEPUTY CHAIRMAN: I shall call
Mr. Niren Ghosh. He is not here. Mr.
Chatterjee. | hope you will not be putting ,
long question.

SHRI A. P. CHATTERJEE (West
Bengal): Madam Deputy Chairman, article
352 of the Constitution was invoked for the
purpose of proclamation of Emergency. Of
course, as far as the Congress Government is
concerned, it is abusing the Constitution
right from the day when the Constitution
was framed.

THE DEPUTY CHAIRMAN: You are
again making a speech. You cannot take five
minutes.

SHRi BHUPESH GUPTA: Why not?

THE DEPUTY CHAIRMAN: You must
do it in two or three minutes, in 150 words.

SHRI A. P. CHATTERJEE: Without a
preface the Minister does not understand the
question.  After all, the Minister's
understanding capacity is a little lower than
the general. Therefore, we have to preface
our remarks.

THE DEPUTY CHAIRMAN: If you
speak too long nothing can be understood.

SHRi AKBAR ALT KHAN (Andhra
Pradesh): These are unwarranted remarks,
Madam.

SHRI A. P. CHATTERJEE: What | am
putting to the Minister is this that the
Government took advantage of the provisions
of article 352 to declare emergency. Now
even according to these provisions
Emergency can be declared on three
conditions, either war, or external aggression
or internal disturbance. (Interruption.)
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THE DEPUTY CHAIRMAN: Let him put
the question.

SHRI A. P. CHATTERJEE: Madam
Deputy Chairman, the question of internal
disturbances is out of account because on that
ground the Emergency was not declared.
Emergency was declared on the first two
grounds, war or external aggression. Now not
even an idiot will say that at present there is
either any war or external aggression against
India. If that is so, will the hon'ble Minister of
Home Affairs say when the Emergency is
going to revoked. If there is neither war nor
external aggression ther, is no purpose in
continuing the Emergency. And, therefore,
the Emergency should immediately be
revoked. Det the hon'ble Minister say when
the Emergency is going to be revoked,
whether the Emergency is going to ib,
revoked immediately or not. That is my
first question.

THE DEPUTY CHAIRMAN: That ewill
do.

SHRI A. P. CHATTERJEE: This is the last
day. Ther, is not much business today.

THE DEPUTY CHAIRMAN; Please hurry
up.

SHRI A.P. CHATTERJEE:  We have
been under the emergency since 1962. It is
unprecedented. | put another question to the
Minister.  The emergency has been declared
but the sting is in the chain.  As soon as
emergency was declared, automatically,
because of article 359 of the Constitution
the Fundamental Rights under article 19 have
become suspended. Now because of the
emergency we are now deprived of the Funda-
mental Rights. We are deprived of those
essential rights which are enshrined for us in
article 19 of the Constitution. For four
years we have been kept deprived of
those rights. ~ Will the Minister say for
how long more w, shall he deprived of those
constitutional rights of free-
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freedom of assembly and all these
fundamental  freedoms without which
democracy has no sense and without which
democracy has no meaning.

Thirdly, the Government often goes with a
big voice that ours is the biggest democracy.
If it is the biggest democracy certainly th,
Minister does not mean that it is the biggest
democracy because they have so arranged
that the biggest number of people go to the
polling booths. It should be the biggest
democracy because the democratic rights are
secured for us. If it is the biggest democracy,
will the Congress Government rea'ly justify
their boast which they make here as wel] as
abroad by restoring to us the democratic
liberties without which we have no
democracy whatsoever?

Lastly i know that the Minister will begin
to give his peroration on this question that
some border countries are arming, that they
are strong, etc. Has the Minister got any
instance in the history of the world that just
because countries on the borders are
powerful or strong or are arming their
armies, therefore, there should be emergency
within the country on the borders of that
strong country? Does the Minister expect
that until the countries on our border lay
down their arms in deference to the wishes
of our Home Minister, we should have no
democratic rights and the emergency will
continue? | think the Minister does not . . .
(Interruptions.)

THE DEPUTY CHAIRMAN: Mr.
Murahari. | have called Mr. Mura-hari.

SHRi A. P. CHATTERJEE: This is my
last sentence.

THE DEPUTY CHAIRMAN: It is a never
ending sentence.

SHRI A. P. CHATTERJEE: What T am
putting to the Home Minister is, does the
continuance of the emergen-
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cy demand upon whether the border countries
are strong or not, and whether he is making
this ridiculous condition?

SHRi G. MURAHARI (Uttar Pradesh): |
would like to know from the Government
whether the emergency has been declared as a
result of the aggression on our borders by
China and Pakistan and, if so, whether it is not
a fact that during the last few years the
stalemate that exists on our borders is likely to
exists for ever and ever? As long a; this
Government is there, as long as this weak
Government exists in this country, this
situation on our borders is bound to exist for
ever and ever. | would like to know whether
the emergency would also exist for ever and
eve, and whether the Congress Government
does not feel secure to rule this country
without the emergency provisions? Because
the way the emergency is <ibeing proclaimed
in this country, it looks to us that the Congress
Government is unabk' to rule this country
without th* emergency being proclaimed.

DR. B. N. ANTANI (Guijarat): As long as
the Opposition exists.

SHRI G. MURAHARI: So | would like to
know whether the emergency is actually an
emergency against the Opposition because
whatever the provisions of the emergency that
are being used to-day are mostly against the
Opposition parties. | would like to know how
many have been arrested under the emergency
during the last few years for syping or for
going to the enemy to join the Armed Forces
of the enemy? If that was the case | could
have understood it.

SHRi BHUPESH GUPTA: Even the
A.I.C.C. Sunil Das was not arrested.

SHRI G MURAHARI: So | would like the
Government to declare categorically whether
they are prepared to restore the fundamental
liberties of the people in this country by
lifting
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the emergency? Even in Britain when the
war was on Britain took quite some time to
enforce an emergency there tout | fail to
understand why this Government, with no
war—and they have not fought any war and
when they have to fight, | do no: know what
they will do—they are continuing this.
Therefore | would like to know from the
Government whether they are prepared to
lift this emergency even now and fight the
general elections on an even plane with the
other parties.

SHRI MULKA GOVINDA REDDY: 1
would like the Minister to say, as the
emergency was declared when China attacked
India and even though there might be some
threat on our borders, whether it is proper for
the Government to continue the emergency
power in the States where there is no border
on the Pakistan side or the Chinese side?
During an emergency we are going to have the
general elections. May | know whether it has
come to his notice in the name of emergency,
elections to the local boards have not been
held and they have made it a pretext to say
that because of the emergency they are not
going to hold the elections to local boards and
municipalities in the Mysore State. Is it not
improper to continue those who were elected 7
years ago as Presidents and members of those
bodies? Has it come to the notice of the
Government that f they are freely making use
of this emergency for arresting people who
criticise the Government and to keep them in
jail and release them only when they promise
to vote for the Congress? An incident has
happened in the Bangalore Corporation elec-
tions. This is how the emergency powers are
misused for strengthening the party in power
and when we want to face the general
elections, is it not proper for the Government
to create a climate where the liberties of the
people are freely enjoyed without any
interference  or intimidation from the
Government? Is it not proper and fair that if
you want to have free and fair elections in the
fourth
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general elections that a situation should be
created wherein the Deo-ple can exercise their
freedom freely and fairly? Therefore w,
demand that this pernicious emergency should
be lifted immediately.

SHRI CHITTA BASU (West Bengal):
Before putting the question 1 would say one
sentence. The emergency was declared
following the invasion by China upon India
and the D.1.R, followed from that. May | know
whether the Government can say that the
D.I.LR. was not used against any political
persons who were really supporting the
Government in the matter of fighting the
tureign aggression? The D.I.R. was meant to
be used to curb the anti-national practices by
some peopie. May 1 know whether the D.I.R.
was not used against parties whose patriotism
is beyond doubt? May | know whether the
Government has made any assessment ag
regards the misuse of the D.L.R. during the
past few years?

A, for myself | can show a photostat copy
of an order which will clearly show how the
D.I.LR. has been used against persons not
connected with any anti-national activity.
Here, Madam, is an order from the Sub-
divisional Officer where he says that if a
particular cultivator does not pay his arrears of
land revenue by a certain date, action will be
taken against him under the Defence of India
Rules.

AN HON. MEMBER: You can read it out.

SHRI CHITTA BASU: 1 may read it out.
Itis in Bengali.

THE DEPUTY CHAIRMAN: There is no
need to read it out. Mr. Basu, you can give the
substance in English. You need not read.

(Interruptions.)

SHRI CHITTA BASU: | am speaking on
the subject before the House, Madam. | am
saying something specific and precise. The
place is in
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West Bengal, district Cooch Bihar. | will now
give the gist of it in English, In this notice it is
stated that Shri Mokhanlal Sogan should pay
up Rs. 500/- and if he does not pay Rs. 500/-
which he had taken as loan from the
Government within seven days from the date
of the receipt of the notice, action under the
D.1.R. will be taken against him.

THE DEPUTY CHAIRMAN: You have
said that already.

SHRI CHITTA BASU: I it not important?
Madam, you have allowed so many other
Members. Why is it that 1 am not being
allowed to speak? | am speaking on this parti-
cular subject and | am statins there has been
this particular incident.

AN HON. MEMBER: Yes, It is very
important.

SHRI CHITTA BASU: The Defence of
India Rules were primarily meant to curb anti-
national activities within the State. They are
still being continued and | want to know why
they are being continued and being used
against an ordinary cultivator who could not
pay back a loan to the Government?
Therefore, my question is this.

SHRI AKBAR ALI KHAN: Mr. Basu,
where is the proof or counter-proof for this?

SHRI CHITTA BASU: It is the common
knowledge of all of us that the D.I.R. have
been misused and abused for party purposes.
The fact that they have been misused and
abused by the Government for party purposes
can be seen from this document.

THE DEPUTY CHAIRMAN: What is
your question?

SHRI CHITTA BASU: May t know
whether the Government has made any
assessment with regard to the misuse and
abuse of the D.L.R.

[ RAJYA SABHA ]
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THE DEPUTY CHAIRMAN: That will
do.

SHRI CHITTA BASU: | want to know

what is the number of those persons who
were .

THE DEPUTY CHAIRMAN: | do
want to appeal to you again not to
repeat and thus take the time of the

House in this way.

SHRI CHITTA BASU: | am not repeating.

THE DEPUTY CHAIRMAN: Come to
your point. In fact you have repeated now
what you had said earlier.

SHRI CHITTA BASU: | have only
explained in English what is contained in that
notice. My second question is this. May |
know what is the number of persons in India
arrested under the D.I.R., during this period?
So far as | know from a foreign magazine,
The New Republic of America, dated April 2,
1966, it is stated that about 50,000 Indians
were arrested under the D.I.R. | want to know
whether this is a fact or not.

SHRI BHUPESH GUPTA: According to
our calculations it is about 75,000.

SHRI CHITTA BASU: Whether this is a

fact or not, | want to know. And my second
question is . . .

THE DEPUTY CHAIRMAN; It is your
third question.

SHRI CHITTA BASU: It says here:

"It is not well known abroad that India
has, in fact, been under a form of martial
law ever since October, 1962."
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This is published in a foreign magazine. What
is the reaction of the Government to it, when
that is the image of our country that is being
projected outside?

SHRI G. M. MIR (Jammu and Kashmir):
What is the name of that magazine?

SHRI ARJUN ARORA (Uttar Pradesh):
Name that magazine. Its entry into India will
be banned under the D.I.R.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): On a point of order, Madam. If any
hon. Member quotes from any foreign
magazine he is in duty bound under an
obligation, to name that magazine and also
give out the nationality of that magazine.

SHRI CHITTA BASU: 1 said it is an
American magazine "The New Republic.”

it famege AWt Sty
(wex s2w) : Syawfy wgrear, &
aAE A St & ag A A g
f& ag wFzwEm feafq 1962 F zame
AT ML AMTAFT TE AT A7 AT oA
Z9r Fa7 fadefy s g | W=t A%
gt frafa F1 s qam@T, 1962
¥ qF Y frafy ot &4 feafq s
afz wdY &1 FHE NHE F AW F 4g 7
f fagort svFwr 1 ZOEY @A 2 AT
Frgufaa w71 afz Ag 2, @1 1962 &
q& o1 feafa 41, 353 gt 9z S
fafy aifoq a8t &3 9 41, @
ffr Frooit & A%z we frafy =

Tagng’?

A< am ag ¢ fr meafes feafy
#1 gurA F fau e ogwe fdfer
fegemm o3z wir fedr amw Sfeaw
&eq AUaTT g 7
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| T Az & fF 5= g 3T
g s #1 fafg @8 @ W)
Tt g T A T AR At
AT § qTEAN T &AL FHT—HA
Al gxegem foafa afag & =
g—ag @@ o, @ saar feafa
qifaq F79 ¥ FowAT §, IE WU T
F4T FTFE F7 |

off oA (IET §RM)
wrAar g4 & war o ¥ e frdam
¥ wFar § B 3 gt anfas 3fg w0
AT FL W7 352 U563 FT AAAH
FT —

‘afz wreufa &1 quTe &1 99
f& wofie amma famw &, Ged
f& a4z ar arer srwor ar sratos
qwif § WA a1 IEF U 69
F faeft a7t grar S92 ®H ¢, A1 a7

I FIRT IH AT AT ST
T Hqa |

TH =0 F1 974 F 1% .

sit go o wfw (wsw w3m)
waAT e

st AT ;A E weer
352 | AWAE WEAT ST THET WA
FA AT AAAT FIH KT T T4 HI7
A A F9d ¥ a1z & awn fw
7 39 a3 F1 vz 77 F o oawa w4
T A wrwAw F1 frafg @, arw
HTHAT { 7T HHE { & AT F1E ATA-
afer wnfa af g, o f& o
g ¥ 2 | 0F g Al & 3z JEA
g g, Fowr qva 71 9 7 e
3wt 9ifzn & Fa arm s
#1 feafy & g @7z & & a1 @
AT {CH AN § g §F 7 § 7
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Aaam ,  wa ft wmg ¥ A
e 7w, 7% 2 f s o=
qeear fmmadt w1 suEnr faddt ow
1 7q F faw /e 39% /e & fe-
T F& F9 ¥ @ ¥ faw &Y w6
BT W1 761 7R A frogae F—-faas
T § A WA wET ST A7 = Wy
form & w ar—sEaee fagrs s«
#&ara uE ot a3 8, g § A
g & fAu =Y g 0w a3 &
wE &, 3% At { off awr & § A
# ST =T § fr a9 a| 7 g
fat & o7 firvgae &9 g am i
g g7 Tt &, A | 99 AHieT
AT F FI7 AFIHT T TE1 9™,
fama ade 2o Hlo ¥ oFe F ®¥7 |
7T faawr #1 70 A W ¥ @Y
IMT &9 W7 fawl JmaTd 39 7y
F 97 AT W I W F A /)
oft =sgTor ATEw #Y o 4r it At a9
fF T 2y g 2, & 7o fega fawmr
#1430 4 wifgd, foe O 7 e @)
TG, A I UL THIAT FT G AT
Tt dmrER ag g

Fyeamaf ;. 9 g9 )

ot TR ¢ ag AT & W
#ifaw

PANDIT S. S. N. TANKHA (Ut<ar Pradesh):
Madam, on a point of order. The hon. Member is
giving wrong information absolutely. The tyres

werenot . . .

ot owATome ;- w9 9TE
TET agi A ITAT | |WT WA qH
ferar 2, wreiar ?

Iqearafa @ w A faan, gAdY
E’l
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SHRI BHUPESH GUPTA. Madam, on a
point of order

(Interruptions)

THE DEPUTY CHAIRMAN: Let him finish
his point of order first.

SHRI BHUPESH GUPTA: No, Madam.
Giving of right information or wrong
information has nothing to do with the
procedure of the House and hence there ils no
point of order.

PANDIT S. S. N. TANKHA: The tyres were
not rotten tyres; they were over-sized tyres and
they could not be ordinarily used but the same
tyres were purchased in large quantities by the
U.P. Government and were used by the U.P.
Government Roadways.

THE DEPUTY CHAIRMAN: That is all
right. Now, Mr. Rajnarain, your third question
and the last.

sft TR ¢ AT, g )
# Fgq & R § T Ad 7,
dfF 32 Fo ue T & a w7
T AHTL & IAHT W GTEL A I\
& |

g ¢ IEE AT ST F;T

TETT TN |

oft TroTomer ; &9 ATRT & 9
¥4 qg TE AT T, AT IR &7
A 72 9 faan v fedm fawmr s«
I A g @R, a9 i fede fram
¥ |2 T | 9T 4TgT A OF At
T gz AF w71 5 e fawirr ae@
T F1 @%@ 3| A aned
F1 A AF 4 | IEIA AU TG
v fear 21 9 faar g1 | sua s
FIrgr AR g | ar & sgAr |ngm,
|f® 3giq 7ama sor faan fa = arfo
@Yo s Fi T fg Ay @,
fagi fedo & fad @ eraw &ww
ZATY GTAT HT FHAT fhaT 1
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ffeT warr ag § f sfsgag@m  SHRI M. N. GOVINDAN NAIR: . . to lift the
fae TEIT X 2 FOAT Fo FT A emergency what is left in the hands of the people

in , democracy to force the hands of the
G;'ﬂ'dT | E'ﬁ‘!{‘l‘ LET) ﬁ’!i'c’.] qr & 92 Government to lift the emergency so that the

T WAT aF 92T 4T | 9« I @39 Fundamental Rights of the people may be
# gare o A 7 A A 2amm o0
Ho FT AT AT i‘ﬁ ot #1 fEar DR. B. N. ANTANI: | expected the statement

3 - stz of the hon. Hom, Minister to be more
T | A T fedw A% explanatory and convincing than it is. The only

W*ﬁﬂﬂmw ? ﬂ'ﬂ'ﬂ"f‘qﬁ!ﬁ ground he has mentioned is the condition on a

F 7 fe¥q urE shear ®©x smgy  Part of the border of the vast country of India. In
. view of this fact does the Government consider it

g wifeg a1 | & T® F @S ponest and  democratic to continue  this
ot faaeft wwr § o fgrgmarT wzT emergency still?

wAEY &, IAFT AT FT @Y £, AT IAF  {Several hon. Members stood up)

FR { T fgard a9
oy, g A ¥ I WA
frogardy arde 18 A AT, A& A SHRI BHUPESH GUPTA: There are many on
fFem ﬁ | mﬁ- fqadr g8 %1 Fary  this side, Madam.

¥ foq o@ foda W% €= & W g o CHANDRA SHEKHAR: We should
TN T T @ 3, T ® als0 get a chance.

e e e @& &
'SHRI M. N. GOVINDAN NAIR (Kerala):  SHRI BHUPESH GUPTA: The P.S.P. is here.
Madam?®, everybody has pointed out . .
WIS RN W MTE | THE DEPUTY CHAIRMAN: i have called all
SHRI BHUPESH GUPTA: This is a thenames.Yes, Mr. Pande.
national demonstration.

THE DEPUTY CHAIRMAN: Mr. Pande.

SHRI C. D. PANDE (Uttar Pradesh): Madam
Deputy Chairman, last year about eight months
back we all in this House felt that the time had
come when the emergency should be lifted, and
our former Home Minister promised that he will
do so. There was also some sort of an atmosphere
in the country that there was no room for the
emergency but the House knows fully well

SHRI M. N. GOVINDAN NAIR: . . . that
the emergency has been misused and it hais
been pointed out that more than 50,000
people were arrested in the name of
emergency during all these years. All the
papers in the country have condemned the
emergency and wanted its withdrawal. Every
jurist in the country wanted it to be removed.
Even the High Courts and the Supreme Court )
have come out with remarks indirectly hinting THE DEPUTY CHAIRMAN: Now you are
that the emergency should be withdrawn. If NOt t0 answer.
all these will not force the hands of the SHRI C. D. PANDE: | am giving the

Government . . . . -
background of this question.

SHRI  G. MURAHARIL: They are SHRIBHUPESH GUPTA: No background.
shameless.



5363  Calling Attention

to a matter
SHRI C. D. PANDE: The background is
that soon after we decided to lift the
emergency, or at least to modify its
application, there was an upsurge of sabotage
and subversion.

SOME HON. MEMBERS: Question.

SHRI C. D. PANDE: Those who question
should know what has happened in the last
three months in the country. How many traing
have been burnt? How many buses have been
burnt? How much railway property has been
destroyed? They must know that Mizas are
being trained by Pakistan that the Nagas are
being trained by other unfrienly Powers. In
view of such a situation may | ask the Home
Minister, especially in view tif subversion by
the fifth columns and by the agents of foreign
Powers, whether he will take steps—and not
take a complacent view of things—to tighten
the machinery and put down subversion with
strong hands?

(Interruptions.) THE  DEPUTY
CHAIRMAN: I have given the Opposition
full time. Now, Mr. Akbar Ali Khan.

SHRI AKBAR ALI KHAN: Let us take an
objective view of the situation. So far as the
demand for the lifting of the emergency from
the Opposition groups is concerned. | assure
them that this side also desires the lifting of
the emergency, but .

SHRI BHUPESH GUPTA: No but;
nothing more.

SOME HON. MEMBERS: No. no.
Nothing more.

(Interruptions.) SHRI BHUPESH GUPTA:
On a point of order, Madam. The
parliamentary rule is this that when Members
make statements they do that on their own
responsibility and they do not permit
themselves to be sub-ected to
subsequent intimidation. Miter what he
has said he cannot ny anything more,
because the preoption  will be
(Interrup-
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subsequently by the members of his party.

SHRI AKBAR ALI KHAN: I said in the
beginning that we should take an objective
view. That is what we fee] but we should be
honest to ourselves. Can anybody on either
side of the House say that the threat of
aggression by the two countries has
completely been eliminated?

SHRI BHUPESH GUPTA: Tashkent

spirit.

SHRI AKBAR ALI KHAN: We cannot
say that. Let us face the facts. Can you say

SHRI G. MURAHARI: But where .

SHRI AKBAR ALI KHAN: | am
not yielidng.

SHRI G. MURAHARI: are you
fighting the Chinese? Where are you
fighting Pakistan? Where are you fighting at
all?

SHRI AKBAR ALI KHAN: It is not a
question of actual war; it is a question of the
danger of war. Let us understand it.

Then there is the other thing, Madam. Can
you say honestly that during the last six
months there have not been subversive
activities, there have not been violent
activities? It is on account of these that |
want to ask the Home Minister whether he is
satisfied that the position on the borders and
the internal situation in the country are such
that he would recommend that the
emergency should be lifted. That i what |
want to know from him.

THE DEPUTY CHAIRMAN: Minister.
(Interruptions) Order, order. | have called
the Minister.

SHRI A. P. CHATTERJEE: On a point of
order .
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THE DEPUTY CHAIRMAN: No point of
order. | have called the Home Minister. What
is the point of order?

SHRI A. P. CHATTERJEE: My point of
order is this. When the emergency was
declared only on grounds of war or external
aggression, it is absolutely out of order

THE DEPUTY CHAIRMAN: There is no
point of order.

SHRI A. P. CHATTERIJEE:
. to refer to any internal
situation, subversion or sabotage, etc.

SHRI CHANDRA SHEKHAR: Do you
think we should also adopt the same method?

(Interruptions.)

THE DEPUTY CHAIRMAN: Mr.
Chatterjee, please take your seat.

SHRI CHANDRA SHEKHAR: May |
know the method by which we can catch
your eye?

THE DEPUTY CHAIRMAN: You can.

SHRI CHANDRA SHEKHAR: From the
very beginning you are not allowing me to
ask a single question.

THE DEPUTY CHAIRMAN: | am on my
legs. Please take your seat first. There is a
Calling Attention Notice and we know the
procedure relating to the Calling Attention
Notice. | have called all the names on the
Calling Attention Notice. Everyone has asked
a question. After that the Chair has discretion
to choose the Members on this side and that
side. | have done that also. If on a point of
procedure you do not understand, | want to
call the Homo Minister and hear his views
now. Home Minister.

SHRI CHANDRA SHEKHAR: We have

also certain privileges on this side, you must
know.
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SHRI Y. B. CHAVAN: Madam Deputy
Chairman, a large number ot Members

SHRI BHUPESH GUPTA: Remen. ber
cow slaughter and Mr. Nanda.

SHRI Y. B. CHAVAN: Madam, a large
number of Members have put their questions.
As a matter of fact, they have explained their
point of view without knowing some of the
facts of the matter. The Proclamation of
Emergency, as it was announced on the 26th
October, is In these terms:—

"In exercise of the powers conferred by
clause (1) of article 352 of the Constitution,
I, the President of India by this
Proclamation declare that a grave Emer-
gency exists whereby the security of India
is threatened by external aggression

I entirely agree that this question of the
continuance of the Proclamation of
Emergency solely and exclusively depends
upon the degree of threat "of external
aggression. 1 have no doubt about that. It has
nothing to do with internal things. | concede
that. There are no two opinions about it.

SHRI A. P. CHATTERJEE: Thank you.

SHRI Y. B. CHAVAN: Now, once we
concede that position, then the continuance of
the Proclamation depends upon an assessment
of the threat from external aggression. The
entire issue depends upon it. | do not want to
confuse the issues. But what is your
assessment of external aggression or the
threat of external aggression?

SHRI A. P. CHATTERJEE: That is not in
the Constitution. You cannot put words into
the Constitution.

SHRI Y. B. CHAVAN: Now, you have
said everything. Why do you not listen to me.
You must see whether itis .

(Interruptions.)
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THE DEPUTY CHAIRMAN: Order,
order. | want the Home Minister to be heard
without interruptions, just as he heard you
without any interruption.

SHRI Y. B. CHAVAN: You are, really
speaking, very conscious of the fact, very
persistent about the rights of democracy and
the right of democracy depends upon your
patience— to hear the other point of view.
Why are you impatient? Please listen. If you
do not accept my point of view, you are free
to have your own views on it. It is not merely
the threat whereby the security of India is
threatened by external aggression.

SHRI BHUPESH GUPTA: The fact of
aggression.

SHRI Y. B. CHAVAN: You can make
your arguments later on, but do not forget
that aggression on certain territories of India
still continues.

(.Interruptions)

THE DEPUTY CHAIRMAN: Order,
order.

SHRI C. D. PANDE: China is still there.

SHRI Y. B. CHAVAN: | am mentioning
both the facts, i.e., the threat of aggression
and the fact of aggression.  Both are there.

SHRI RAIJNARAIN: | want to know
whether foreign aggression is still continuing.

SHRI BHUPESH GUPTA: Mr. Chavan is
quite right, but .

THE DEPUTY CHAIRMAN: Please listen
to him. Just listen to his whole answer.

SHRI Y. B. CHAVAN: These are the basic
things about it. Now, naturally | do agree
with it. Impatience about these matters is
understandable The anxiety and the con-

[ RAJYA SABHA ]
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cern of the Members of this hon. House for
the removal of the Proclamation of
Emergency is also understandable. | share
that feeling, because of the love of the liberty
of the people. |1 have no doubt about that.
Certainly a time mav reach when the
Government will have to think very seriously
about the removal or |lifting of the
Emergency.

5368

SHRI BHUPESH GUPTA: Your Prime
Minister said it in June.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.

S. NASKAR): Why is this running
commentary?
off GomTaw ;. wAdaEnL @w

fafreez qread aard fw . . .

it is a matter between the Home Minister and
the Prime Minister.

(Interruptions)

SHRI  AWADHESHWAR  PRASAD
SINHA (Bihar): Madam, | want to know
whether you are presiding or some Members
of the Opposition are presiding over the
deliberations.

SHRI BHUPESH GUPTA: You are
presiding.

o qTEMTURAN ;. {IAAET, FIgH
iwfeeT @ w2t a1 o wa arze =T
ARy g AN N T @ E I*
Qw7 ¥ (e $Eaen, q91 29 .99
FT (T T AT 7

SHRI'Y. B. CHAVAN: | am not yielding.

THE DEPUTY CHAIRMAN: He is not
yielding.

SHRI Y. B. CHAVAN: | am in possession

of the floor of the House at the present
moment.

SHRI BHUPESH GUPTA: You are in
possession of the whole country. We want to
possess you.

SHRI P. S. NASKAR: No House can be
run like that.
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SHRI Y. B. CHAVAN: We are certainly
anxious about the particular position and the
Government, therefore, is reviewing the
position from time to time. Early in June 1963
they reviewed the position. In December 1963
they reviewed the position. In 1964 they
reviewed the position. The fourth review took
place at the end of the Indo-Pakistan conflict,
i.e., after the Tashkent Declaration.

SHRI BHUPESH GUPTA: A mountain in
labour producing a mouse.

SHRI Y. B. CHAVAN: We are aware that
a very serious view has been taken by
eminent jurists in this country. We shall
certainly take notice of what the Supreme
Court has had to say on this matter. On the
basis of that the Home Minister, my
predecessor, made a statement in February
1966 enumerating the steps they wanted to
take. He again made a statement on the 5th
May, 1966 on the floor of this House
whereby, it is a known thing, we said that the
Defence of India Rules should be made
applicable only to certain border areas such as
Assam, including NEFA, Manipur, Nagaland,
etc . . .

SHRI BHUPESH GUPTA: How many
have you arrested m connection with the
food agitation?

SHRI Y. B. CHAVAN: Naturally the
Defence of India Rules would be necessary
for other purposes which are strictly
connected with defence in the rest of the
country. This question was also examined
whether the proclamation of emergency can
be made partly applicable to those areas, but
the view was—that appears to be the correct
view—that the emergency is an indivisible
proposition. When an emergency on the basis
of threat to the national security exists, it
cannot merely be made applicable to only one
part of the country. Even if there is a threat to
only a very minutest part of the country, the
entire country will have to be mobilised for
the purpose. Therefore, emergency is a
concept.
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"ais matter was examined constitutionally by
the law experts and they gave this view.
Therefore, for all practical purposes these
Defence of India Rules for the purposes of
preventive detention etc. can be made
applicable only to certain areas. This is
certainly a result of the review that was
undertaken at the end of the Indo-Pakistan
conflict, and after taking into consideration
the serious views that were expressed by emi-
nent jurists, like the hon. Member, Shri M. C.
Setalvad

SHRI BHUPESH GUPTA: But the
greatest jurist in this country has been
derided.

SHRI Y. B. CHAVAN: The present
position is the Defence of India Rules are not
resorted to for the purposes of preventive
detention in the rest of the country. This is
absolutely clear.

SHRI BHUPESH GUPTA: In
Assam people were arrested. In the
food movement 86 members of our
Party were arrested.

SHRI Y. B. CHAVAN: In the rest of the
country certain persons are kept under
preventive detention under the Defence of
India Rules who are directly concerned with
espionage activities.

SHRI BHUPESH GUPTA: You did not
use the D.I.R. against Sunil Das in the case of
espionage activity in the A. I. C. C.

SHRI Y. B. CHAVAN: The point is that
we hav, not taken any inflexible attitude
about it or any doctrinaire attitude. It depends
upon the degree of threat, and naturally we
are equally concerned about the liberties of
the people in this country.

The hon. Member made the suggestion that
we are trying to keep this for the purpose of
the general election. | made a statement the
other day on the floor of the House that
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[Shri Y. B. Chavan.] Y OIATOAY : WA IH M &
we want to have a completely free fa W ¥ THET AT FAT TAIHTT
atmosphere for the general elections. T 8 i B ¥

SHRI BHUPESH GUPTA: Lift the &1 AT |
emergency then. "Without lifting the emergency b
we will never accept it. SHRI Y. B. CHAVAN: Therefore, | would
like to give hon. Members the information
SHRI Y. B. CHAVAN: The main question is about certain figures. | would like to give that
what is our assessment of the threat from external information.
aggression. That really speaking is the main

criterion. | have no doubt in my mind and | sft TATTAT . ARG JATRA,

cannot honestly tell this House or the country - A -
that the threat does not exist from the combined T A% 391 fa @ LA

forces of Chinaand  Pakistan. 19 9 7T FTAAE )

SHRI BHUPESH GUPTA: The Constitution AT T ST
says that threat must be of a particular type, and DA & '

Mr. Setal-vad can tell you that any threat does 4z 9T |
not justify emergency.
SHRI Y. B. CHAVAN: If the G t ;& FEe e
. B. : e Governmen - .
were to accept this interpretation, this very ) ,.31"_1“ i ﬂH”fﬂ? fe & 7 _I
interpretation of the hon. Member, Shri Bhupesh %, foer T 3% FAT AT iﬁ. o TR

Gupta, | do not know what the country will come —sfsie . — Y S o
to. THE DEPUTY CHAIRMAN: Order,
AvdAar
SHRI BHUPESH GUPTA: Are you ready? | st TeAREw @ # g % W1

am prepared to leave the affairs in the hands of E fr oy faaare AT 1 9T AT,

Mr. Setalvad. Are you ready for arbitration? He - ) - i
is not a partisan man. You are trying to hide [5%® HT® Sfear &7 Faw W@ a1 T

behind emergency. T, THET & T1T §, dEeEre aRe
SHRI Y. B. CHAVAN: Government does ¥1 9% HTAH %1 Fare & | a8 Tavite
leave its governing to arbitration. # Tifeddz AT g1

SHRI' Y. B. CHAVAN: | a, putting

SHRI BHUPESH GUPTA: Government lives
all the facts.

by emergency powers and lives by absolute
power. SHRI BHUPESH GUPTA:  You
SHRI Y. B. CHAVAN: The real point is, if | roughthim in.
may say so, the hon. Member and those people SHRI RAJNARAIN:
who think like him really speaking do not con- .,cuer "uec” ar "nat
sider that China is a threat to this country. st arfo Yo WEET : FW WA
That is th i . a men -
at is the main danger w7 T, oy s * :ﬁ’f

SHRI BHUPESH GUPTA: The A. I. C. C. 99 |
Office should be arrested under the D.LR. It
does not lie in their mouth to tell about threat oft TreeToY TV 9 z'rnﬁ

Why are you not arrestfng Sunil Das? o HoAed, A1 7 8y ag g ]
#1T )

Give me an
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tinues. It has nothing to do with internal
conditions. We want to keep a completely free
atmosphere for the general elections. We want
to keep completely free the atmosphere for the
elections and | guarantee that we will take all
steps to see that 1>he free atmosphere
continues . . . (Interruptions) . 12 NOON.

THE DEPUTY CHAIRMAN: No more.
Papers to be laid on the Table.
(Interruptions). We have spent one hour on
this. Please take your seat. Mr. Manubhai
Shah.

SHRI BHUPESH GUPTA: No. The Prime
Minister gave an assurance. Why is that
assurance not being followed? It is because
Mr. L. P. Singh . . (Interruptions)

PAPERS LAID ON THE TABLE

THE EXPORT OF CASHEW
KERNELS(QUALITY CONTROL AND
INSPECTION)SECOND AMENDMENT RULES
1966

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI M.
SHAFI QURESHI): Madam, | beg to lay on
the Table, under sub-section (3) of section 17
of the Export (Quality Control and
Inspection) Act, 1963, a copy of th, Ministry
of Commerce Notification S. O. No. 3603,
dated the 26th November, 1966, publishing
the Export of Cashew Kernels (Quality
Control and Inspection) Second Amendment
Rules 1966. [Placed in Library. See No. LT-
7529/66.T

MINISTRY OF FINANCE (DEPARTMENT OF
REVENUE AND INSURANCE) NOTIFICATION

SHRI M. SHAFI QURESHI: Madam, | beg
to lay on the Table, on behalf of Mr. Bali Ram
Bhagat, under section 159 of the Customs
Act, 1962, a

[ RAJYA SABHA ]
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copy of the Ministry of Finance (Department
of Revenue and Insurance) Notification
G.S.R. No. 1842, dated the 3rd December,
1966. [Placed in Library. See No. LT-
7530/66.]

GOVERNMENT OF KERALA NOTIFICATION

THE DEPUTY MINISTER
MINISTRY  OF  FOOD,
TURE, COMMUNITY
MENT AND CO-OPERATION (SHRI
S. D. MISRA): Madam, | beg to lay
on the Table wunder sub-section (3)
of section 7 of the Kerala Government
Land Assignment Act, 1960, a copy of

IN THE
AGRICUL
DEVELOP

Notification S.R.O. No. 424/66, dated

the 26th October, 1966, issued by the

Government of Kerala. [Placed in

Library. See No. LT-7531/66.]

NOTIFICATION UNDER THE  ESSENTIAL
CoMMODITIES ACT, 1955

THE DEPUTY MINISTER IN THE

MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE). Madam, | beg to lay on the able, a
copy of the Ministry of Food, Agriculture,
Community Development and Co-operatior
(Department of Food) Notification G.S.R. No.
1807/Ess. Com./Sugar, dated the 22nd
November, 1966, under subsection (6) of
section 3 of the Essential Commodities Act
1955. [Placed in Library. See No. LT-
7520/66.]

GOVERNMENT OF KERALA NOTIFICATION

SHRI ANNASAHIB SHINDE: Sir, 1 also
beg to lay on the Table, a copy each of six
Notifications, under subsection (3) of section
130 of the Kerala Panchayats Act, 1960,
issued by the Government of Kerala. [Placed
in Library. See No. LT-7532/66.]

THE CARDAMOM (THIRD AMENDMENT)
RULES, 1966

SHRI M. SHAFI QURESHI: Madam, |
beg to lay on the Table, under sub-section (3)
of section 33 of the Cardamom Act, 1965, a
copy of the
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Ministry of Commerce  Notification G.S.R. arfeas 991 © 2 399 IR
No. 1822, dated the 24th Nov- ' ember, 19G6, ¥ Frrat g ITWIY
publishing the Cardamom i (Third #T% e fean 2
Amendment) Rules, 1966. [Placed in "Itis not..." (Interruptions)
Library. See No. LT-7533J66].

THE DEPUTY CHAIRMAN: Mr.

Rajnarain, whatever you have to say, please

say briefly.
REFERENCES TO  ALLEGATIONS ot owmTER: # W 9T Wm-
AGAINST A MINISTER %1 itfew % %7 § M aF W T
) T FAT F ORI gy g A §
st vweroAw (I gEw) o Ta% Ay 7w 3% fvg .

e, & 1t e § aodt am A

#m &% §r owwgr e A ¥ THE LEADER OF THE HOUSE (SHRI M.
APEg i IRAET T 9 AT, .. C. CHAGLA): On a point
' of order . . .
TR : AT T Y Ty AT
3 You bette,
speak in a very brief manner.

THE DEPUTY CHAIRMAN: What is the
point of order?

SHRI M. C. CHAGLA: | do not know

whether my hon. friend has given notice to Mr.

: Raj Bahadur that he is going to make this

o} mwmToRmw : $@ #wweg ¥ allegation. | think it is a healthy practice which

iR ™y mm you must adopt in this House that if you are
T AT AT T i g going to make any allegations aginsl a Minister,

1 T qvRET T °OF W1 I AT he must have notice so that he knows the
¥ I ﬁ“‘- oy fig T 3AwT FE position and meets it. This is the last day; Mr.
i - Rajnarain wants publicity. Mr. Raj Bahadur is
HEqa T LU W THEETET ot here to answer it. Is it fai; for an hor..
F«gaﬁ‘amwrﬁam ¥y 1fmr  Member to make an allegation without his
A, WL & W WET Wy w7 oy Knowledge?
gy Py oY &g v 23 BT g BHUPESH GUPTA (West Bengal): |
1964 7 fimt 4r Wt g0 97 IHA oppose it.

fran 2 10 frea, 1968597 ) THE DEPUTY CHAIRMAN. | think the

- Leader of the House has drawn the attention of
TN 2 q¥ AY WK AFA T ne Chair to the right course that, when you have

T faan £ not informed the Mir.ister, when the Minister is
: not here, it is very irregular . . . (Interruptions)

off TraroOw : qE AfF ¥R 9ry SHRI BHUPESH  GUPTA:  |want.

w7 ¥EA wwAy § BF gy fwmoar
F o qR ¥ winr w4 & faf ¥t ¥ THE DEPUTY CHAIRMAN: |am

. - . s Ty | Onmy feet. Mr. Rajnarain has said
?"“F: =H= qv:_‘ugr * S 5 o certain things yesterday and they have

17 %% 73 e ¥ R AT 2 W7 gor.e into the proceedings. | asked him
a3 9% 7 zeggnEy famr o g=gre Whether he cou'd say in a sentence or
F71 & f& 76T & wra-ATe IE Q| A
wifagt ST Tr ofe /R WA 1w
£ | wir woly 2 fr R Faveram G 9



